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MR. SPEAKER: Now, you have to
listen to me. Please take your seats.

(Interruptions) *

MR. SPEAKER: I know the feel-
ings of the House. There was a
Starred Question on this.

SHRI INDRAJIT GUPTA: Two
qustions, nmot one. But can we have
e discussion on that?

T&h 9 dh warg feu @9 T

(swwur)

MR. SPEAKER: We can take it as
another Motion. We can have a dis-
cussion on that. I will consider it in
the Business Advisory Committee. I
will hear the Government side as well

as your side. You can bring forwarg
another motion.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, I
have a point to make. There is a
specific procedure. Ig it not a speci-
fic urgent matter? TUnder Rule 358,
it is mentioned...... (Interruptions)

MR. SPEAKER: Please sit down.
We will discuss it. You will have
ample time during the Budget dis-
cussion and if it is necessary we will
include it in the agenda of the Bus-
ness Advisory Committee.

(Interruptions)

MR. SPEAKER: We have a num-

ber of call attention motiong on this
subjeet.
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SHRI JYOTIRMOY BOSU: Do not
trample over the rules.

MR. SPEAKER: We will not.

SHRI JYOTIRMOY BOSU: The
rules are clear on the subject.

MR. SPEAKER: 1 know that...
(Interruptions). They are also
agitated and you are alsp agitated.

SHRI JYOTIRMOY BOSU: You
disallowed the price rise question
yesterday; you are disallowing the
question of Harijans today.

MR. SPEAKER: The budget is
there; you can discuss it.

(Interruptions)

MR. SPEAKER: 1 have heard you.
I wil]l discuss it in the Business Advi-
sory Committee. What more can I

do?
(Interruptions) *

MR. SPEAKER: Nothing to be
recorded without my  permission.
Papers to be laid.

(Interruptions) *

MR. SPEAKER: If there are in-~
terruptions, it will be expunged.

12,12 hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER SEAWARD ARTIL-
LERY AcT

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I beg to
lay on the Table 3 copy of Notifica-
tion No. SRO 1 (Hindi and English
versions) published in Gazette of
Indiq dated the 9th January, 1980
regarding delegation of powers to
Coastal State Governments and Union
Territories under section 3 of the
Seaward Artillery Act, 1949 for carry-

*Net recorded,
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ing out Seaward Artillery Practice,
under section 9 of the gsaid Act.
[Placed in Library. See No. LT-
370/80.]

AvuprTED ACCOUNTS OF CENTRAL SILK
BoArp For 1977-78, ANNUAL REPORTS
OF NATIONAL INSTITUTE OF DESIGN,
AHMEDABAD, AND NATIONAL PRODUC-
TIVITY COUNCIL, NOTIFICATIONS UNDER
CENTRAL SILK BOARD ACT, INDUSTRIES
(DEVELOPMENT AND REGULATION) ACT,
ANNUAL REPORTS ETC. OF BHARAT
HeAavy ELECTRICALS LTD., AND INSTRU-
MENTATION LTD., KOTA, FOR 1978-79 AND
ANNUAL REPORT OF SMALL INDUSTRY
EXTENSION TRAINING INSTITUTE,
HyYDERABAD FOR 1978-709.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to lay on the
Table: —

(1) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Central Silk Boarq for the
vear 1977-78, wunder sub-section
(4) of Section 12 of the Central
Silk Board Act, 1948. [Placed in
Library. See No. LT-371/80.]

(2) A copy of the Annual Report
(Hindi and English versions) of
the Nationa] Institute of Design,
Ahmedabad, for the year 1978-79.
[Placed in Library. See No. LT-
372/80.]

(3) A copy of the Annual Report
(Hindi d&nd English versions) of
the National Productivity Council,
New Delhi, for the year 1978-79.
[Placed in Library. See No. LT-
373/80.]

(4) A copy of the Central Silk
Boarg (Research ang Service Sta-
tions) Consolidated Recruitment
(Amendment) Rules, 1979 (Hindi
and English versions) published in
Notification No. GSR 479 in Gazette
of India dated the 31st March, 1979,

MARCH 12, 1980
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under sub-section (3) of Section 18
of the Central Silk Board Act,
1948. [Placeq in Library. See No.
LT-374/80.]

(5) A copy of the Scheduled
Industries (Submission of Produc-
tion Returns) Rules, 1979 (Hindi
and English versions) publiched in
Notification No. S.0. 328 (E) in
Gazette of India dated the 3lst
May, 1979, under sub-section (4)
of Section 30 of the Industries
Development ang Regulation) Act,
1951. [Placed in Library. See No.
L'T-375/80.]

(6) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
Section 619 A of the Companies
Act, 1956: —

(a) (i) Annual Report of the
Bharat Heavy Electricalg Limiteg
for the year 1978-79 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(ii) A statement regarding Re-
view on the working of the
Bharat Heavy Electricalg Limited
for the year 1978-79. [Placed
in Library. See No. LT-376/80.]

(b) (i) Review by the Govern-
ment on the working of the
Instrumentation Limited Kota,
for the year 1978-79.

(ii) Annual Report of the In-
strumentation Limited, Kota, for
the year 1978-79 along with the
Audited Accounts and the com-
ment; of the Comptroller and
Auditor General thereon. [Placed
in Libraru. See No. LT-377/80]

(7) A copy of the Annua] Report
(Hindi* version) of the Small
Industry Extension Training In-
stitute, Hyderabad, for the year
1978-79. [Placed in Library. See
No. LT-378/80.]

——— i —— o — i —

*English version of the Report wag laid on the Table on the 30th J anuary,

1980.



